
223 Constitution [ RAJYA   SABHA ]       (Amdt.) Bill, 1979       224 

[Shri G. C. Bhattacharya] and  obtaining  
public   information   for the citizen and for 
matters connected therewith. 

The question was put and the motion was 
adopted. 

SHRI G. C. BHATTACHARYA: Sir, I 
introduce the Bill. 

THE CONSTITUTION (AMEND-
MENT) BILL, 1979 

(To amend articles 58 and 1S7) 
MR. DEPUTY CHAIRMAN: We now take 

up Bills for consideration and passing. The 
Constitution (Amendment) Bill, 1979 (to 
amend articles 58 and 157). Shri Shiva 
Chandra Jha to move. 

SHRI SHIVA CHANDRA JHA (Bihart: Sir, 
I beg to move: 

"That the Bill further to amend the 
Constitution of India, be taken into   
consideration." 

 
"In article 58 of the Constitution, in sub-

clause (to) of clause (1), for the word 
"thirty-five'', the word "thirty" shall be 
substituted". 

"In article 157 of the Constitution, for the 
word 'thirty-five", the word "thirty' shall be 
substituted". 

 

i 

"The time demands that the youth of 
India should be given more opportunities to 
shoulder the highest 

responsibilities of the State. As the demand of 
the youth is to lower the voting   age  limit  to  
eighteen   years (from the present twenty-one),    
so also the doo»s of Indian Presidency and  
Goverr,'rship 0f a State should be thrown    
open to the    youth by lowering the minimum 
age limit   to thirty years from the present limit 
of thirty-five years". 
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"I take the entir« responsibility for 
what happened in 1942, Ihe brightest 
chapter, in the history of India, the 
glorious chapter in the history of 
India." 
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..  The question was proposed  .. 

SHRI GHULAM RASOOL MATTO 
(Jammu and Kashmir): Sir, I beg U> move; 

"That the Bill further to amend the 
Constitution of India be referred to a Select 
Committee of the Rajya Sabha consisting 
of the following Members, namely:— 

1. Shri Sankar Prasad  Mitra 

2. Shri Shridhar Wasudeo Dhabe 

3. Prof.   Sourendra   Bhattacharjee 

4. Shri  Gulam  Mohi-ud-din  Shawl 

5. Shri  Shariefud-din Shariq 

(J. Shri  Amarprosad   Chakraborty 
7. Shri Ghulam Rasool Matto 

8. Shri  Shiva  Chandra  Jha 

with  instructions   to   report   by   the first 
day of April,  1984." 

.   The question was proposed 
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THE VICE CHAIRMAN (SHRI DINESH 

GOSWAMI): Mr. Mallick, I think, you have 
already spoken. 

SHRI HAREKRUSHNA MALLICK: No. 
THE VICE-CHAIRMAN (SHRI DINESH 

GOSWAMI): What was it that you were 
doing till now? Are you interested in 
speaking? 

SHRI HAREKRUSHNA MALLICK: Yes. 
THE VICE-CHAIRMAN (SHRI DINESH 

GOSWAMI): Please do. 
SHRI HAREKRUSHNA MALLICK: Sir, 

this is a rare Bill which we are discussing 
today. What we are doing today is not only for 
today, it is for the eternity which is ahead of 
the nation. Sir, it is said that this is the House 
of elders. Therefore, the deliberations of the 
House should be such, in that sense and in that 
context so that this nationhood would be 
continued till eternity and the eternal prayer is 
that the freedom and democracy in this 
country, which is the greatest democracy in 
the world, should be continued till eternity. 
But the question is.  how?    Only  if  the  
future of the 

nation is ready and steady, sound, strong, 
youthful and vigorous. If today is a limping 
day, naturally, tomorrow will be a lame day. 
Therefore, today must be a steady day so that 
to morrow can be a steady and ready day. 

AN HON. MEMBER: Not lady day? 
SHRI HAREKRUSHNA MALLICK: Even 

if it is lady day, no problem. But the question 
is, it should be a steady day. Sir, even if we 
have to sacrifice ourselves, here and now, to 
relinquish the Chair or the office which we 
hold I shall be the first person to proceed 
ahead. Here, I would like to give one example. 
A Yagna was going on. The priest himself 
was offering prayers that his head will fall into 
the fire first. See the beauty. Knowing fully 
well that this will be his fate, he was doing it 
because duty is duty. 

Therefore, we should not think, we should 
not have any apprehensions or fears that if 
such a Bill is passed, I will be the loser or my 
party will be the loser or my leader will be the 
loser and so on. In that case we shall be failing 
in our duty and failure in duty in any context 
or, in any field means failure for the whole 
country and failure for our future. The axion 
Tuns that child is the father of the man. As 
such, those whom We call young today will be 
the elders of tomorrow and if we -are elders 
today, naturally, we were young yesterday. 
Therefore, there cannot be a tussle or a tug of 
war between the old and the youth. The 
question is, we have to see what is the best 
and what should be the best for the future of 
our nation. In this regard, naturally charity 
should begin at home. Why has the hon. 
Member brought forward this Bill about the 
President and the Governor, why has he not 
brought forward a Bill about the Prime 
Minister an<j the Home Minister? The reason 
is that the President and the Governor are the 
symbols of the State. Sovereignty of the nation 
lies in the President, and that is why he has 
thought about these highes posts in the State. 



255 Constitution [RAJYA   SABHA]       (Amdt.) Bill, 1979      '256 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Is there any age limit for the 
Prime Minister or the Minister? How can you 
bring in this point when there is no 
amendment? 

SHRI SANKAR PRASAD MITRA (West 
Bengal): There is the age limit because you 
cannot be a Member of the Lok Sabha until 
you are 25 and you cannot be a Member of 
the Rajya Sabha until you are 30. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI); That is the early age limit. 

SHRI HAREKRUSHNA MALLICK: So, 
this is the moot point and that is why he has 
brought forward this Bill for consideration of 
the House. Once we have set our goal for the 
State, then it will be a matter for implemen-
tation. The whole emphasis will have to be laid 
on the youth. Here 'youth' means ability, 
health, utility, usefulness and not laziness, 
lethargy. It does not mean selfishness or ill-
health that will be a handicap for the proper 
functioning of the person. Now, I am not going 
to raise the trifle point about the drain from the 
exchequer on the amenities to be provided to 
the Governors and the President. But the 
question is everytime we find the Governors 
and the Presidents going abroad on grounds of 
health or for treatment. If that is so, why 
should we have such Presidents? Therefore, 
apart from all other things, you should take 
into cof. sideration the question of health also. 
There should be a medical certificate whether 
he or she is fit to work for five years or four 
years, as the case may be. The very fact that 
you are sick should disqualify you from 
becoming a Governor or a President. That 
means, the certificate must be there that you 
are fit to work for five years. 

SHRIMATI USHA MALHOTRA (Hi-
machal Pradesh); He is referring to 
somebody's illness. Probably, he is aiming at 
the present President... Interruptions) 

THE VICE-CHAIRMAN  (SHRI     DI-
NESH GOSWAMI): No, no. he is not 

referring to anybody in particular. 
Interruptions) Please confine yourself to the 
Bill. You have not given any amendment to 
that extent. So kindly confine yourself to the 
Bill. (Interruptions). 

SHRI HAREKRUSHNA MALI ICK: 
Already the hon. Member has said why he has 
brought forward this Bill. Already there is a 
general feeling that the voters' age limit should 
be 18 so that greater number of men and 
women could be involved in the democratic 
tradition.- That is why even in schools we are 
thinking of holding yoi th parliaments. We 
have to create awareness ariong the youth and 
we shall have to catch them young. Or else 
once will allow them to go astray, it will be a 
difficult task for us to bring them back to 
normal way of life because habits die hard. 
Once habits are formed, they die hard. Then 
the old age itself is a handicap. There is a 
liability of son, of daughter, of s6n-in-law 
demanding something. These are the liabilities 
which will be disturbing. Obligations are 
many. "So and so helped me in such and such 
thing, therefore I should do this for him'. But 
here the question is that the honour of the 
country is involved and you should not be the 
object of criticism. One article was published 
in the press—"Presidential Failings"— by 
Nayantara Sehgal about the role played or 
misplayed by Shri Sanjiva Reddy whether he 
should call Shri Jagjivan  Ram  or  not.. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): I do not think we are going to 
discuss those things. 

SHRI HAREKRUSHNA MALLICK: I am 
only giving an example. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI); Mr. Mallick, if you look to the 
Bill, I do not think there is any bar of upper 
age limit. The Bill only seeks to reduce the 
permissible age from 35 to 30. 

SHRI HAREKRUSHNA MALLICK: 
Coming to the Governor, Governor means  a 
person  who     governs.    The 
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moment we pronounce him a Gover- i nor, his 
hands become like this—he has to govern. If we 
send people who are moving about in the street, 
having the support of men and women and then 
looking for stature, how can they come up? I am 
happy that we have got one hon. Governor who 
is going deep into day-to-day affairs of every 
part of the State and every walk of life. He is one 
party Governor who has started telling that 
freedom was not given by Gandhiji and the 
freedom lighters for a few people to loot. He 
comes from the hard c°re of the party which is in 
power at the Centre. The same party is in power 
in that State. He is one person who has started 
thinking aright. And 1 am still more happy that 
that hon. Governor of Orissa was our erstwhile 
colleague right in this House and had been 
honouring this Chair with wit and humour and 
saga and sanity. But t we do not know about other 
Governors what they are doing with what. That is 
the problem. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI); I don't think that Governor is 
below the age of 35. 

SHRI HAREKRUSHNA MALLICK: Here 
again I come to fitness and attitude. Therefore we 
have to strike a balance and think seriously what 
we should do today. I am really happy that today 
all the elderly people of the Treasury Benches are 
away and one young Minister with all 
youthfulness is sitting there, just listening to the 
debate. I am happy that Treasury Benches have 
not considered youthfulness as anything wrong 
and have let the elderly people to be away. Let us 
now think of something which is coming up in 
future. An hon. friend just saij "an old man from 
Bihar". He 's not an old man from Bihar. He is 
very youthful Member from Bihar. | What he has 
said, I hope no man from Delhi will oppose so 
that right from Delhi, we start something. We 
hope and t r u s t  that the future of the country is 
safe and the youth of India will no longer remain 
hungry or angry, because the moment the youth 
become angry, things will be different in any 

country.    God  forbid  that  thing  happens in 
our country. 

SHRI SANKAR PRASAD MITRA: 
A young man has to come to oppose 
him. , 

SHRI HAREKRUSHNA MALLICK: Who 
knows?    That is what I suppose. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Now please conclude. 

SHRI HAREKRUSHNA MALLICK: 
Therefore, while supporting this Bill tabled 
by my hon, friend hen;, we should sec, \vc 
muke serious and sincers efforts to do this. 
Here the hon. Minister can commit that we 
can pass it, or a comprehensive bill should be 
brought and we should sit and see that this 
lacuna that was left in the Constitution is 
removed. As my hon. friend has said that all 
the Governors/Presidents are above CO years. 
By this incentive, we may get Governors or 
Presidents of around 50 years of aee. So, a lot 
of things will be possible. 

SHRI P. N. SUKUL (Uttar Pradesh): From 
your side when Morarji and Charan Singh are 
aspiring for becoming President and Prime 
Minister, you are talking of youth. 

SHRI HAREKRUSHNA MALLICK: I am 
talking today for tomorrow. And, by the way, 
I said that by calendar only Morarji fs 87 but 
by youth he is only 37... (Interruptions).. .1 
give full and emphatic support to this Bill and 
a clarion call that without any dilly-dallying  
they  should   adopt *his. 

SHRI P. N. SUKUL: Morarji will expel 
you from his party. 

SHRI GHULAM RASOOL MATTO: Mr. 
Vice-Chairman, Sir, I thank you for giving 
me an opportunity for speaking on the 
subject. I seek your permission to move my 
amendment after my speech. 

THE VICE-CHAIRMAN (SHRI DI 
NESH GOSWAMI): I think you have moved 
If already. 
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SHRI GHULAM RASOOL MATTO; But- 
i have not given the full text of the 
amendment in the first instance. I said "I 
move the amendment" but 1 did not read what 
I intended to do. I will do that after by speech 
is over. t 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI); This amendment, as has been 
circulated, is treated as moved, with all  the    
contents. 

SHRI GHULAM RASOOL MATTO: 
Then it is all right, 

SHRI P. N. SUKUL; When we are 
discussing re-promulgation i think, it is   re-
movement!... (Interruptions) 

SHRI JAGDISH PRASAD MATHUR 
(Uttar Pradesh): To be reported by 1st April. 

(Interruptions) 
SHRI GHULAM RASOOL MATTO; Mr. 

Vice-chairman, Sir, I must congratulate Shiva 
Chandra Jhaji that he has done wonderful 
homework and has given us a lucid picture. 
He spoke for one hour and ten minutes and 
gave a lucid picture of the entire world, telling 
us how young people have led the nations and 
how young people have created revolutions in 
their respective countries. This is a laudable 
idea and I congratulate him for that. He "has" 
done"- a lot of homework. 

The idea behind this Bill also is laudable for 
the simple reason that the youth really feel 
frustrated and they feel that until and unless 
the age of 35 is reached, they are not in a posi-
tion to contest for the highest office in the 
country. This thing is there and the spirit 
behind it is very good. I may add for his 
information that while he was giving the 
details of the world. I was recalling the events 
in some parts of the world. To my mind also 
came this point that the founder of one of the 
greatest religions, Islam, Prophet Mohammed, 
was only twenty-five when he started 
"Prophethood'' as we call it. I also recall that 
in 1931. at the age of 26 only Sheikh 
Mohammed Abdullah came on the scene of 
Kashmir, fie who gave us all that we 

have in Jammu and Kashmir today. It is 
because of him that we are there and doing 
what we are doing at this moment. So, the 
question of age is there. \ do not understand 
how the framers of the Constitution had 
tagged it at 35. Now Mr. Iha wants to reduce 
it to 30 years. I have not been able to 
understand how he has fixed 30 years as the 
age limit. I notice that in his own remarks, in 
his speech he asked, it the framers of the 
Constitution have fixed it at 35 years, what 
was the reason? That is a counter-question he 
posed and that question seems to be valid. 

Now, I am going through all this gamut of age. 
Age is not a factor j which can primarily determine 
the alertness of mind or the things that. one can do at 
a particular age. As 1 i said, Prophet Mohammed 
started prophethood at the age of 25. I have another 
instance to show. We belong to a sect called 
Kubrawi which was introduced in Kashmir by Shali-
e-Hamdam and his guru was one Sheikh Najmuddin 
Ahmed Kubra who is buried in Khorezm in Russia. 
At the age of 84 that man stood against th? Mongol 
hordes of Chenghez Khan, and he died while 
fighting the Mongols. So, the age factor is not there. 
You can be docile at the age of 20fft you can be. 
alert at the age of 20. You can be docile at the age of 
84; you can bs alert at the age of 84. Age is not a 
relevant factor so far as posts are concerned. This is 
also enshrined in our Constitution, and that is that 
under the People's Representation Act the age for 
contesting election is 21 years. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): No; for voting. 

SHRI GHULAM RASOOL MATTO: The 
voting age is 21, which means that the Prime 
Minister of the country can be one who is 21 
years of age. 

SOME HON.   MEMBERS-.  No. 
SHRI GHULAM NABI AZAD: 25 years. 
SHRI GHULAM RASOOL MATTO: 

Anyhow, it is 25 years. x am sorry I stand 
corrected. It is   written    hei».,. 
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THE VICE-CHAIRMAN       (SHRI 
DINESH GOSWAMI): Mr. Mallick, have 
you joined the ruling party? It seems so. I 
have seen enough of you from this  side.    
Please come  here. 

SHRI  GHULAM  RASOOL     MATTO: 
Under article 84 of the Constitution, the age 
for a Member of the Lok Sabha nas been 
fixed at' 25 years. In other words, the Prime 
Minister can be of 25 years. If Prime Minister 
can be of 25 years and can run the 
government, why can't the President be of 30 
years? 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Mr. Matto, there are very 
interesting questions which still remain, 
which Mr. Mathur pointed out; when a person 
can be a Minister for six months without 
being a Member of the House, whether a per-
sbn of 21 without being a Member can also 
become a Minister or Prime Minister, is a 
question which is still to be discussed. 

SHRI GHULAM RASOOL MATTO: That 
* lacuna  is  there. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): That has relevance in the 
context of the Bill that we are discussing. 
SHRI GHULAM RASOOL MATTO: Sir, your 

point is also relevant. But under the same 
article, article 84, with regard to the Rajya 
Sabha, the age has been fixed at 30 years. With 
regard to the President, it has been fixed at 35 
years. So you see all these variations; 21 years,, 
25 years,. 30 years 35 years. All this is so 
anomalous that I have not been able to 
understand the rationale of this thing. In order to 
know why the promoters Of the Constitution 
fixed the age of 35 years and why Mr. Jha wants 
it to be 30 years, when a MemBer of the Lok 
Sabha can be elected at the age of ' 25 years, all 
this has got to be gone through. And that is 
precisely why I have moved that the Bill further 
to amend the Constitution of India be referred jo 
a Select Committee of the Rajya Sabha 
consisting of the following Members, namely: 

 

1. Shri Sankar Prasad Mitra 
2. Shri  Shridhar Wasudeo  Dhabe 
3. Prof.  Sourendra  Bhattacharjee 
4. Shri  Gulam  Mohi-ud-din 

Shawl 
5. Shri Sharief-ud-din Shariq 
6. Shri   Amarprosad   Chakraborty, 
7. Shri Ghulam Rasool Matto 

8. Shri  Shiva  Chandra Jha 

with instructions to report by the firs' day of 
April, 1984. Sir, a question has ben asked by 
Mr. J. P. Mathur, why I had fixed 1st of April, 
1984. I really did not mean any disrespect nor 
do I mean that it should be an "April Fool" 
affair. I meant only this thing, that on the 2nd 
of April, 1984 unless he is re-elected, Mr. 
Shiva Chandra Jha ceases to be a Member of 
this House. So. this date, the 1st of April, 
1984, has been fixed by me for simple reason 
that this should be there so that it coincides 
with the termination of the membership of 
Mr. Shiva Chandra Jha in this House. 

So, Sir, there roust be something, as I said, 
to go into these variations of ages, 21 years, 
25 years, 30 years, 35 years, and the anomaly 
you have jusi-now pointed out. 

We recently had the Genetic Conference. 
One Indian doctor, Dr. Chopra, is the 
President of this Conference This Select 
Committee can also consult the professors of 
Genetics and find out why at a particular age 
he is capable of performing that duty and why 
a person cannot perform the duty of the 
President. 

I am just saying that the ambit of this Select 
Committee should be enlarged so that it can 
consider why the age of the voter should be 
21 and why there should be the discrimination 
in the minimum age between tne membership 
of the Lok Sabha and that of Rajya  Sabha. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI); I think I should restrain your 
speech. I think you have had your say. 
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SHRI GHULAM RASOOL MATTO: 
While supporting the spirit of Mr. Shiva 
Chandra Jha's Bill, I would request him very 
kindly to accept my amendment to his motion 
so that this Bill is referred to a Select 
Committee, to come out with considered 
practical arguments why we should lower the 
minimum  aee  for the President 
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" SHRI GHULAM NABI AZAD:  l£'r. 

Vice-Chairman, the main object of the 
Bill which has been moved by the hon-
ourable Shri Shiva Chandra Jha to amend 
Articles 48 and 157 is only that the youth 
of the    country should   be 

given more opportunities  and more 
responsibilities under the Constitution. In 
his very long speech-^I think it was for 
one hour ten minutes—he has given a 
number of arguments in support of his 
Bill. I would like to mention here that the 
office of President of India' carries very 
great respect as far as our country, is 
concerned. The President of India is the 
head of State and has very many powers 
and functions. The executive power of the 
Union of India is vested and exercised in 
the name of the President of India either 
directly by the President or through 
officers subordinate to him in accordance 
with the Constitution of India. The 
President of India, as Shri Irshadbaig 
Aiyubaig Mirza, has said, is also the 
supreme commander of the Defence 
forces. All executive action of the 
Government of India is taken in the name 
of the President. He exercises a number of 
executive, legislative and judicial 
functions. The President of India appoints 
high constitutional functionaries.like the 
Prime Minister, the Central Government 
Ministers, Governors of States, Judges, of 
the Supreme Court, Judges of High 
Courts, the Auditor General of India, 
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the Attorney General of India, the Chairman and 
the other Members of the Union Public Service 
Commission, the Chief Election Commissioner, 
and in addition under Article 239 of the 
Constitution Union Territories are administered 
by the President acting, to such an extent as he 
thinks fit, through Administrators. Having re-
gard to the Constitutional provisions, the 
ultimate responsibility vests in the President. 
Under article 72 of the Constitution, the 
President has the power to pardon, reprieve, 
respite or remission of punishment or to suspend 
or to remit the sentence of any person convicted 
of any offence. And these powers are of serious 
nature requiring ' maturity and that is why the 
minimum age of the President is fixed at 35. 

As for the Governor of the State, under the 
provisions of the Constitution, the Governor 
is appointed by the President of India by 
warrant under his hand and seal and the 
Governor holds office during the pleasure of 
the President. He acts as the Head of the State 
and in that capacity he performs executive, 
judiciary, legislative and statutory functions. 
Under article 161 of the Constitution, the 
Governor has also the power to grant pardon, 
respite or remission of any punishment and as 
such the person to hold the office of Governor 
should be sufficiently mature and that is why 
the person to be appointed as a Governor 
should not be less than 35    years. 

There has been a reference to the farmers of 
the. Constitution. It has been mentioned by 
most of the Hon' ble Members why they have 
fixed the minimum age at 35 for this office. But 
in practice it has been seen that the person who 
becomes President or Governor is always far 
above 35 years.. The choice of this person has 
teen made all these years on the basis of long 
experience in the fields of public life, 
administration and social work. The 
Administrative Reforms Commission which 
had occasion to look into the working of the 
office of ' 

Governor has also inter alia recommended 
that the person to be appointed as Governor 
should be one who has had a long experience 
in public life and administration and who can 
be trusted to rise above party and pre judices. 
These recommendations apply with even 
greater force in the case of the office of the 
President of India. A minimum age of 35 
years can be said to fulfill this criteria more 
than what would be the case if the age is 
reduced to 30 years. 

There was a demand for lowering the voting 
age from 21 years to 18 years. I think my 
friend, Mr. Matto,. is a little bit confused 
about Prime Ministership and the voting age. 
For his information I might mention that if a 
voter has to be 21 years before casting his 
votet he cannot be a Prime Minister or Chief 
Minister or a Member of this House or the 
other House at that age. 

I agree with a few of my fri°nds who have 
opposed this Bill. As I said this post carries 
very great and high responsibilities and the 
person holding this post has to be mature 
enaugh to take decisions. 

Mr. Shiva Chandra Jha in the course of his 
speech has mentioned two contradictory 
statements. On the one hand he said that 
President Reddy came to occupy his high post 
at the age of 64. On the other hand he wants to 
lower the minimum age of President from 35 
to 30. No body has been appointed President 
or elected President at the age of 35. His 
argument would apply if he had become 
President at the age of 35 or 40 years. I don't 
think that we have the experience, of having 
the President of India at the age of 50. So, 
where Is the question of having a President for 
our country at the age of 35. 4 P.M. 

Sir, he also mentioned in his speech that 
the youth of the country are very much 
frustrated and, therefore, they should be given 
these posts. I do agree with him that they are 
frustrated. But_ they may be frustrate/! for 
various' reasons,  for  other reasons,     for 
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[Shri Gulam Nabi Azad] economic reasons, 
for reasons of unemployment and so on. But I 
do not agree with him that the youth of the 
country get frustrated to get the post of 
President of India or the Governor of any 
State in India. I agree with Mr. Mirza 
Irshadbaig Aiyubaig. He said that he would 
have gladly agreed— and I also would have 
agreed.—if there had been any provision in 
the Bill to bring in more • young people in the 
Rajya Sabha or to give them other posis either 
in the legislatures or in the organisations. But, 
Sir, as he has said, our' party is the only party) 
Mrs. Gandhis party, which has given the 
maximum representation to them in the 
Government, in Parliament, in the 
Legislatures and also in the organisation. 

SHRI SHRIDHAR WASUDEO 
DHABE  (Maharashtra):     Also in  the 
Ministry. 

SHRI GHULAM NABI AZAD: That I have 
already said. But this post of President of 
India and the post of Governor of a State need 
really an age when the individual is very much 
mature, when he can think and take up issues 
with a cool mind, when he can see things in 
the proper perspective and then can take a 
decision. Shri Shiva Chandra Jha has made a 
mention of ' the Shankaracharya and °t 
Vivekananda and he has also cited a number 
of such examples from foreign countries. But I 
would like to mention, Sir, that the present age 
and the present world in which we are living 
today are highly complicated and more 
complicated than ever before. What he said 
might have been true some thousands or sonic 
hundreds of years ago when young people 
would have had to occupy the highest posi-
tion. But then things were not that 
complicated as they are today. Today, Sir, we 
are living in a scientific age and we are living 
in the age of science and technology and the 
present-day world in which we are living is 
very much complicated. We have to take up so 
many issues and tackle them not only within 
the country, but also ouf-•ide   the   country,      
at      international 

level. All these issues need to be tackled with 
a very very cool mind and for that we have to 
have as President of India a person at that age 
when he can think things with a cool mind. 
So, Sir, keeping all these things in view, I 
would only request the honourable Member to 
withdraw the Bill. Thank you, Sir. 

THE       VICE-CHAIRMAN        (SHRI 
DINESH GOSWAMI): Yes, Mr. Jha. 
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SHRI LAXMI NARAIN (Delhi): On a point 

of order. I am very sorry to say that the senior-
most Members have no rgard for our former 
Prime Minister Pt. Jawaharlal Nehru, I know 
very well,  he  cannot use such words: 

 
I feel it is a disgrace to our first Prime 

Minister, and I request that these words may 
be expunged from the records.   (Interruptions) 

SHRI HAREKRUSHNA MALLICK: That 
is why I sav that young men should   be.. . 
(Interruptions) 

 
(Interruptions) 

THE VICE-CHAIRMAN       (SHRI 
DINESH GOSWAMI) : I do nol think I have 
got the right to expunge something unless it is 
unparliamentary But. i hope that hon. 
Members, while they make reference to the 
debates of the Constituent Assembly or 
regarding the framing of the Constitution, 
Vake responsibility for the statements they 
make. Therefore, I leave it at that. I have 
nothing to say about such remarks. But I will 
request Members that while they make 
references to our past leaders as well as to the 
proceedings of the Constituent Assembly or 
about the formation of the Constitution, 
sufficient care and responsibility is taken for 
the speeches. 

SHRI VISHVAJIT PRITHVLIIT SINGH 
(Maharashtra); He has attributed certain 
remarks to Pt. Jawahar-lal Nehru. He said—
correct me if I am 
wrong: 

 
THE VICE-CHAIRMAN (SHRI DINESH 

GOSWAMI); That has gone on record. What 
he has said ana what you said has gone on 
record. 
(Interruptions) 

SHRI HAREKRUSHNA MALLICK: The 
youth must take over. (Interruptions) 
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THE VICE-CHAIRMAN (SHRI DINESH 

GOSWAMI): I do not want to say anything. 
But 1 know that Panfftt-ji was deeply 
involved in the entire proceedings of the 
Constituent Assembly and he took, great care 
°n every article. Therefore, he knew what type 
of Constitution and what volume of the 
Constitution was there. I do not want to 
comment on this. 

 
THE. VICE-CHAIRMAN (SHRI DINESH 

GOSWAMI): Do I look like a lady? 1 do not 
know. 

 

 

THE        VICE-CHAIRMAN (SHRI 
DINESH. GOSWAMI):    This will not go on 
record. 
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SHRI LAL K. ADVANI: What is the fate 

of this Bill?    . 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): I don't think the Bill will 
continue next time. 

THE MONOPOLIES AND RESTRIC-
TIVE TRADE PRACTICES (AM-

ENDMENT)  BILL, 1983. 
THE VICE-CHAIRMAN (SHRI DINESH 

GOSWAMI): Bill for introduction. 
THE MINISTER OF LAW, JUSTICE 

AND COMPANY AFFAIRS (SHRI 
JAGANNATH KAUSHAL): Sir, I move for 
leave to introduce a Bill further to amend the 
Monopolies and restrictive Trade Practices 
Act, 196i) and the Companies Act,  1956. 

The question was     proposed. 
THE VICE-CHAIRMAN        (SHRI 

DINESH  GOSWAMI):   There are  two 
notices  of objection.     Dr.  Adiseshiah. 

DR. MALCOLM S. ADISESHIAH 
(Nominated); Sir, I am not opposed to the 
introduction. I want to call your attention and 
through you, the attention of the Government, 
the Ministry. ... .that I received a copy of this 
\ery important Bill in the mail this morning at 
10.30 A.M. I had to ;ome to Parliament. I had 
to spend some time in reading this Bill. I tried 
to take two hours to read this Bill. Before I 
say whether I agree or not agree to this formal 
act of introduction, at least, Members of 
Parliament should have the opportunity of 
reading the Bill. I must say to you, Mr. Vice-
Chairman, that with great difficulty I managed 
to read the Bill through, though it needs a kind 
of analysis which will take two or three days. 
Of course for introduction, this kind of 
analysis is not required. But analysis is done 
when we come to discussing this Bi>   I must 
say to the hon. Minis- 

ter that I, for myself, was in great difficulty in 
understanding the provisions of the Bill 
because I had to force myself to find time for 
two hours to read through the Bill. This I 
would like to bring to your notice and through 
you, to the notice of the House .-.nd the 
Government. 

 
SHRI JAGANNATH KAUSHAL: Sir, so 

far the first objection is concerned, that the 
hon. Member found it to be inconvenient. 1 
am sorry for the delay in the circulation of the 
Bill and we will be more careful in future. 


